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n.//Central Administrative Tr itaunai '
Principal Bench

0. A.No.613/9B

Hon " ble Mr, Justice K. M. Ayarwal, Chai rnisr.
l-lon'ble Shi-i R. K. Ahooja, Member ii )

New Delhi, ttiis the 23rd day of Mlarciu l !i9D

Smt. Neelam Saxena

o/o Sliri Mavdeep Saxena
G-148. Naoroji Nagar
New Delhi. Appi j.c.:'r. v
(By Shri 0.P.Seed, Advocate)

V' 1".

1  . G o V t V o f N. C. T. D e 1 hi i
T h r o u g h S 0 c r e t a r y (M e d i c a 1)
5,
Del hi,

D, Shyam Nath Marg

JL. Secretary Cum P.H.C.
1  . , J. L , Nehru Mar-g
Mew Delhi -- 1 10 OJZ,,

Maulana Azad Medical College
Uirouyh Dean
Bahiadur Shah Jafar Mar-g

Delhi. ' " be;-ponder 'ts

ORD E R (Oral )

Hon ' ble Mr. Justice K, M„ Agarwal, Ciiairmon

Heard the learnefi counsel. HO' so';. -r thia: bel ' '•d

<;:• : ; V

deprived of consideration for pr oinotioiu the <. pyli<

made a representation dated 03.02, 1993 Lofcre

r-esponden ts which has riot so far beei i accidod

aocordingly, lie prays that this OA may bo disposed of by

dii'-ecting tho respondents to decide tiic sain

repr eserrtation of the applicant, Accordingly, this OA i

hei-eby disposed of by dii-eoting the i espontsn t'; t:

dispose of the ' applicant's r-epi-oae:- ta t rcnr dated

05.02,1998 w'ithin a pei'iod of two month: from l l ic date of

receipt of a copy of tills order,

(K. MR Agarwal
Chairman

( R. K. A h CO ;i w )
iMembrpr-f A)
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